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o f the People Act, 1951

(i) The C oaJuct o f Elections
(Fourth  Amendment) Rules,
1971, published in Notification 
N > S O  5573 m Gazette of 
India d a t 'd  the 23rd 
December, 19"!

(*i) The C onduct o r Flections
(Amendment) Rules, 197' 
published in Notification N -> 
S O  70 (E) in Gazette of 
India dated the 28th Januarv 
19 '2 {Plac'd in Library Se* 
No LT — I493/72J

(2) A copv e^ch of the followr ig 
Notifications (Hindi and Fn*lisli 
Versions) under sub se i io i ( ) of 
section 9 of the Represent it ion of 
the People Act, 1950 —

<i) S O  5006 published in Gazette
of India d ited  the 28lh
Octobcr, 1 71 making cert un 
corrections m Schedule VUl 
to  the D elum tatioi of Parlia­
m entary and Assembly Consti­
tuencies Order, 1966 in re-sp ct 
ot the State oi Ma ihya 
Pradesh.

(n ) S.O 5240 published in Gazette 
o f India dated the 24th 
November, 1 )71 making cer­
tain collections and amend­
ments in Schedule XI to the 
D elim itation of Parliamentary 
and Assembly Constituencies 
O rder, 1966 in ie pect of the 
S ta te  o f M ysjre

fill) S-O 5251 published wi Gazette 
o f  India dated the 29th 
November, 1971 making cer­
ta in  corrections and amend 
m en u  in .Schedule IV to the 
Delim  tation of Parliamentary 
*nd Assembly Constituencies 
O rder, 1«66 in respect of the 
S tate of G ujaral

(rv) S O . 5359 pob'ished m Gazette 
<of India dated the 3rd 
December, 1971 making cer­
tain amendments m Schedule

I  to the Delim itation of 
Parliamentary and Assembly 
Constituencies Order, 1966 in 
respect of the State of Andnra 
Pradesh

(v) S O  32 (E) published m 
O azette uf India dated the 
I4th January, IP X  m aktrg 
certain amendments in S-ho 
dule VI to the Delimitation 
o f Parliamentaiy and Assem­
bly Constituencies Order, 
1966 m respect of the State of 
Jammu and Kashmir [Plated 
in I ibrur t See No LT— 
1494/72]

PRO( LAMATIONS RLVO&ING PRES1DF\T> 
HULL, IN My&ORF AND TRIPURA

SH RI NITIRAJ SINGH CHAUDHARY 
With your permission. Sir, on behalt of 
Shri K C Pant,

I beg to  lay on the Table a eopy each 
o f  the follow ng papers (Hindi and Fnglishi 
versions) undci article *56 (3) o f the Consti­
tution -

(1) Proclamation dated the 20 March,
1972 issued by the President under 
clause (2) of article 3 36 of the 
Constitution revoking the Procla­
mation issued by him on the 27th 
M arch, 1971 m relation to th e S tu e  
o fM ysoie published in Notification 
N o G S R  200 (F) m Gnzette 
o f India dated the 20th March,
1972,

(2) Proclamation dated the 20th March,
1972 issued by the President under 
elause (2> of a r tc le  356 of the 
Constitution revoking the Procla­
mation issued by him on the 21st 
January, 1972 m  relation to the 
S tate o f Tripura, published in 
Notification No G S R  201 (E) 
in  Gazette of India dated the 20th 
M arch, 1972. I Placed ut Library 
See  N o LT-I495772J


